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IN THE CENTRAL ADMINISTRATIVE ?EIBUNAL,HYDERABAD BENCH
AT HYDERABAD,

0.h.No.423/95.

Date of decision: April 11, 1997,

Between:
B.J.Sudhakar Babu. | Applicant.
And

1.Tha Chief FPerscnnel Cfficer,
Rail Nilayam, Secunderabad.

2.Senior Divisional Personnel Officer,
Scuth Central Railway, Guntakal,
Anantapur LCistrict

3. Asst, Personnel Officer, South
Central Railway, Guntakal, “pantapur

District.
Counsel for the Applicant: %8ri G.Ramachandra Recdy.
Counsel for, the Respondents: - Mr. Francis Paul,
Coaa ~rha don' ble Shel R Rangoseejom . RCYY

JUDGMENT .
(By Hon'ble Shri R. Rangarajan,Member (A).

None for the applicant.

Mr,., Francis Paul for the Respondents.

The applicant in the C.a,, subﬁits that he was

appointed as A.F S, Khalasi on daily wages on 3-4-1978,
He worked as a casudl Labourer in the Department of

Inspector of Works, Guntakal till 30--12--1984, His
Cage is that he took treatmept frem a Private Doctor
from 1-i-1985 to 5-8—1985 and hence he was absent from duty
on medjcal grounds. Thereafter hé is stated to have

approached the Authorities for taking him back by AW
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submitting a Medical Certificate, It is his case that
he could not get the éertificaté from a Railway Doctor

45 the locality where he unde;ﬁént edical treatment,

there was no Railway Cispensary. He further submits
that he belongs to Scheduled Caste Community and he is
entitled for re-engagement.' He also submits that

similarly situated employeeés who were di-continued

from service and whose initial appointment 15 ioccc. o

the applicant were reinstated/reengaged into service -

[N

oh 30--6--1994,

In view of the forégoing, the applicant
prays in this application for a direction to the res-
pondent tO reinstate him as APS Khalasi giving him
all consequential benefits.,

No reply has been filed in this 0.A,
Howe®er, the léarned counselifor the respondents,

Mr. Francis Paul argued the ¢,se om the basis of
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by the respondentg that thé spplicant left the

service from 26--3-.-1984 and he has rot worked upto

30--12--1984 as averred by him in the 0.A, The

applicant Was not retrenched but he left the service
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ol his own, He approached the Authorities for re-
|

{nstatement only on 26--7--1990, His unauthorised
absence from 26--3--1984 to 26--7--1990 cannot be

condoned as it is more than five years., Fuftther,

the appkicant cannot demand reinstatement just be-

Cause he belongs to Scheduled Ciste Community. No
names of his juniors reported to have been re-

jnstated are mentioned by him in the application.
Hence, the counsel for the respondents submits that

the 0.A,, 1s bereft of merits and has to be dis-

missed,

In the circumstances gquoted above, no

direction can be given in this:O.A., for his re-

instatement. But it is not clear whether he is
' !

eligible for inclusion of his name iR the live

Ragister or not. As the learned counsel for the

applicant was also not present, this position cannot
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be checked further, However, the applicant may

Submit a detailed representation to Respondent No.2

for his re-engagement and if such a representation

1s received, Respondent No.2 should consider the same

in accordance with law and give a suitasble reply to

the applicant,



.6+ One copy to D.R.(A), CAT,Hyderabadg
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Copy to:

1% The Chief Parsonnel Officer, Railmdlayam, Secunderabads
2, Senior Di-isional Parsonnsl OPficer, South Central Railuay,
Guntakal, Ananthapur District.

3¢ Asst.Personnel OPPicer, South Central Railway,
Guntakal, Ananthapur District.

4. Dne copy to Mr.G.Ramachandra Reddy, Advocate,CAT,Hyderabad.
5¢ One copy to ML eF TOG 20 e e

Ed

T 7T dudarahad,

7. One duplicate copy.
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